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133-A of th Income Tax Act on 13th 
Oct b r, 1982 in th cas of the con­
cern. The survey was concluded on the 
sam d y. Book of ccount for a few 
years wer identified during the sur­
vey. Certain incriminating documents 
were impounded by taking r course to 
s ction of th Income Tax Act. 

eading C ation of Private Trust 

286. SHRI S N T KUMAR MAN­
DAL : Will the Minister of FINANCE 
be pleased to state: 

(a )  whether he is aware that large 
ind�strial houses with a view to a void 
pro r tax liabili y use ibe I_nedium 
of ptivat trusts and investment com-

ani s despite th provision made in 
th successiv Finan e Acts o 1 980 
an 1 98 1 ; 

(b) if so, whether he proposes to 
ord r a d tailed study of the creation 
of private trusts by large industrial 
house and take necessary action 
against them for violation of th pro­
visions of Income Tax Act ; 

( ) if not, the reasons for not pl �­
ging various loopholes in this private 
trusts creation tactics ; and 

(d) the particulars of investment 
companies created by each of these 
hous s in this manner a�d trusts con­
trolled by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI

. 

PATTABHI RAMA RAO) : (a) to (c) .  
The -Central Board of  Direct Taxes is 
engaged in examining whether the 
provisions made by th Finance (No. 
2) Act , 1 980 and the Finance Act 1981 
with a view to plugging certain Ioop­
hol s in the law are being circumven­
ted by tax payers through new devices . 
.Further legislative and administrative· 
action, to the extent required, would 
1be taken by the Government on the 
basis of the results of such examina­
tion. 

(d) information as sought for, would 
requir a ctetailed study in respect of 
a large number of cases relating to  
all the large industrial houses involv­
ing considerable · effort and time. 
which may: not be crunroensurate with. 
the results . sought to be achieved. 

For ign ab-Marine in he Coa t of 
Trivandrum 

4287. SHRI B. K. NAIR' : 

SHRI CHANDRABHAN AT­
HARE PATIL : 

Will the Minister of DEFENCE 
be pleased to state: 

(a) whether it is a fact that certain 
sub-marines were sighted off the coast 
of Trivandrum a few weeks ago; 

(b) whether any fforts have been 
made to establish their identity; 

(c) if . so, the results thereof; and 

(d the steps proposed to be taken 
to safeguard the vital installations at 
the Trivandrum Coast? 

THE MINISTER OF DEFENCE 
( SHRI  R. VENKATARAMAN) :  ( a) to 
(d ) . 'Government monitor all sub­
marine activities of the Indian Coast" 
It iS not in public interest to mention , 
details, 
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Anomalies in Pay Seal of tate 

Government E.mployee 

4289 . SHR1 AJOY BISWAS : Will 
the Minister of FIN ANC� be pleased 
to state : 

(a ) whether anomalies in pay scales 
of the State Govt. employe s of Assam 
have been removed fully or not · 

(b) if not, how many cases are still 
pending and the reasons thereof; and 

{c) when the remaining cases of 
anomalies will be removed? 

THE MINISTER OF ST� TE IN THE 
MINISTRY OF FINANCE ( SHRI PAT­
TABHI RAMA RAO) : (a) to (c). Th<! 
in!orm.ation is being collected and will 
be laid on the table of the House in 

ue course. 

Complaint Against Indian Garment 
Exporters 

4290. SHBI M. RAJASHEK.HARA 
MURTHY : Will the Minister of 
COMMERCE be pleased to state: 

( a )  whether Government have 
received complaints from foreign 
countries against the Indian garment 
ex,porters who were shipping power­
loom items under the name of hand­
loom goods and tampering wlth 
quota certificates etc. ; 

(b)  whether Government have de­
registered such unscrupulous expor­
ters ; 

( c )  the number and names of such 
expot4ers who ate being considered 
1or de-registration; 

(d)  whether Government are awa.re 
that some of the fradulent xporte 
are the members of the Executive 
Committee of the AEPC and ho14 
advance and imprest import licences 
under duty exemption scheme ana 
1 00 per cent expor orien•ted uni ; 
and 

( e) wh ther Government propose to 
cancel the advance imprest import li­
e s and 100 per c nt export ori n -
ed scheme sanctions? 

THE MI ISTER OF STATE OF 
THE MINISTRY OF COMMERC 
( SHRI SHIVRAJ V. PATIL) : ( } 
to ( c ) . A statement is attached. 

t te nt 
Recently some cases from Benelux 

and th U. K. where non-handloom 
origin of goods had ibeen alleg d 
were referred 1to Government f i" 

scrutiny. On scrutiny it was fou d 
that sixteen parties were involved in 
cases wher non-handloom prod ucts 
had been export d as handlo m 
items. The names of ithe parties in­
volved are given in Annexure-I. 
Action has been initiated under 1 
against these ,parties. One of t e 
exporters, who is also reported ,to be 
a member of the Executive Comin.i -
tee o the Apparels Export Promoti 
Council , has b en i ued appro 1 
under the 1 00 per cent Export Orien­
ted units Sch me on :30th D c m r, 
1 981 . 

2. Certain other cases cam to 
light during the normal process f 
monitoring of garment exports where 
experts had been effected on t e 
ba is o unauthorised documents 
misdeclaration of facts. Eleven 
porters hav b en de-register d in 
this connection-ten bY the Appa 
Export Promotion Coun i1 and o e 
by the Office of the Ch· ef Con troll r 
of Imports and E ports. A list 
the exporters is given in Ann -
ure-II 

a . Non o� these !even parities i 
reported to be on the· Executive Com­
mittee of the Apparels Export Pro­
motion Council or holding advance 




